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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY

DEPARTMENT OF COMMERCE
 

PUBLIC NOTICE  No  94(RE­2007) /2004­09
                          NEW DELHI: the   1st     January, 2008
 
In  exercise of  powers  conferred under paragraph 2.4 of  the Foreign Trade Policy,  2004­09,  the Director General  of Foreign

Trade hereby makes the following amendments in  the Handbook of Procedures (Vol.I):
 
 
2.         The following shall be added at the end of Paragraph 5.7.2:­
 
Export  to  SEZ  Units/  Supplies  to  Developers/Co­developers,  irrespective  of  currency  of  realization,  would  also  be  counted  for
discharge of Export Obligation.

 
This issues in public interest.

 
 
 

(R.S. GUJRAL)
Director General of Foreign Trade

And Ex­Officio Additional Secretary to the Govt. of India
 

(Issued from File No.01/94/180/889/AM­08/PC­I
                                                
 

 



 
 
 
 

 


